BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Original Application No. 822 OF 2022

In the matter of
Sanjeev Kumar

..... Applicant
V/s

Deputy Commissioner, Rupnagar and others

....... Respondents

Submission of Factual and Action taken report of the Joint

Committee in compliance of order dated 19.12.2022.

RESPECTFULLY SHOWETH

1) That briefly stated the applicant Sh. Sanjeev Kumar has filed Original
Application No. 882 of 2022 before the Hon'ble National Green Tribunal
under the provisions of the National Green Tribunal Act, 2010 complaining

about illegal felling of trees from a small forest owned and possessed by

the Himachal Pradesh Forest Department.

2) That after considering the case, the Hon'ble National Green Tribunal was
pleased to constitute a Joint Committee comprising of the Principal Chief
Conservators of Forests, Governments of Punjab and Himachal Pradesh
and Punjab State Pollution Control Boards and the Deputy
Commissioners, Rupnagar and Una to verify the factual position with the
direction to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative
of the concerned project proponent, verify the factual position and submit

its Report within two months by e-mail at judicial-ngt@gov.in preferably



2 )

in the form of searchable PDF/OCR Supported PDF and not in the form orl 1

Image PDF. The State Pollution Control Board was designated as nodal

agency for coordination and compliance.

3) That in compliance to the order dated 19, 12.2022 of the Hon'ble National

Green Tribunal, the meeting of the Joint Committee was held on
30.12.2022 followed by the constitution of Sub Committees by the Deputy
Commissioners of Rupnagar (Punjab) and Una (Himachal Pradesh) to

carry out the decisions taken by the Joint Committee,

4) That the matter has been concluded and the report of the Joint Committee
is hereby submitted in compliance to order dated 19.12.2022 for kind

perusal and appropriate orders of the Hon'ble National Green Tribunal.

Submitted iiw
Date: )C03.2023 ' b /

(Vija; %ar)

Envirpninental Engineer

Punjab Pollution Control Board
Regional Office, Rupnagar



Report of Joint Committee

(Constituted by Hon'ble NGT in O.A. No. 882 of 2022
in the matter of Sanjeev Kumar Vs. Deputy

Commissioner, Rupnagar and Others).

Background of the case

The applicant Sh. Sanjeev Kumar has filed Original
Application No. 882 of 2022 before the Hon'ble National
Green Tribunal under the provisions of the National
Green Tribunal Act, 2010 complaining about illegal
felling of trees from a small forest owned and possessed

by the Himachal Pradesh Forest Department.

2) The applicant has submitted that land
measuring about 281 Kanal Marla situated at Nangal
Township is owned and possessed by the Himachal
Pradesh Forest Department where number of trees were
planted and with passage of time, the land became a
small forest. In the Revenue record, the land is recorded
as MakboojaMehkama Timber Market. The Punjab
Government Revenue Department wilfully misplaced the
revenue record of village NikkuNangal. Some local
persons prepared wrong revenue map and claimed the
land and trees standing over the same as belonging to
them. During July, 2018 30 trees, one Shisham and 29
Eucalyptus, were illegally cut by some persons in
collusion with Punjab PWD and B & R Br Construction
Division, Ropar. Himachal Pradesh Forest Department
requested for registration of FIR against the persons
involved but the Punjab Police did not register any FIR.
Some local persons have illegally cut 25 trees standing

on the above said land. The Himachal Pradesh Forest
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Department requested for registration of FIR but no FIR
is registered so far. If cognizance of the matter is not
taken, the entire valuable small forest will be destroyed
which will also damage the river bank and increase the

soil erosion and endanger the Nangal Dam stability.

Orders passed by the Hon'ble National Green
Tribunal:

Prima facie, it is observed by the Hon'ble
National Green Tribunal that the averments made in the
application raise questions relating to environment
arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal
Act, 2010. The Hon'ble National Green Tribunal has
passed an order dated 19.12.2022 thereby calling
response from the respondents and also constituting a
Joint Committee to verify the factual position. Paras no. 4
and S5 of the order dated 19.12.2022 are reproduced

herein below for kind perusal and reference:

4) In view of the averments made in the
application, we consider it appropriate to
have response of respondents (1) Deputy
Commissioner, Rupnagar, (2) Senior
Superintendent of Police, Rupnagar, (3)
Daljit Singh, (4) Bachitter Singh and (5)
AkashRana already impleaded in the
application as respondents no. 1 to 5 as well
as (6) State of Punjab through Chief
Secretary, Government of Punjab; (7) the
Principal Chief Conservator of Forests
(HoFF), Government of Punjab and (8)
District Magistrate, Rupnagar; (9) State of
Himachal Pradesh through Chief Secretary,

Government of Himachal Pradesh; (10) the
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Principal Chief Conservator of Forests
(HoFF), Government of Himachal Pradesh
and (11) District Magistrate, Una, who stand
impleaded as respondents No. 6 to 11. The
Registry is directed to amend memo of
parties to the application and issue notices

to respondents No. 1 to 11.

5) In view of the averments made in the
application, we also consider it appropriate
that a Joint Committee be constituted to
verify the factual position. Accordingly, we
constitute a Joint Committee comprising of
the Principal Chief Conservators of Forests,
Governments of Punjab and Himachal
Pradesh and Punjab State Pollution Control
Boards and the Deputy Commissioners,
Rupnagar and Una and direct the same to
meet within two weeks, undertake visits to
the site, look into the grievances of the
applicant, associate the applicant and
representative of the concerned project
proponent, verify the factual position and
submit its Report within two months by e-
mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF. The
State PCB will be the nodal agency for

coordination and compliance.

Meeting of the Joint Committee:

In Compliance of order dated 19.12.2022 of the Hon'ble
National Green Tribunal, the meeting of the Joint
Committee was held on 30.12.2022 in the Shakti Sadan

Guest House of Bhakhra Beas Management Board
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(Power Wing) at Nangal, in the presence of the
complainant Sh. Sanjeev Kumar, the officers of Punjab
and Himachal Pradeshas per the mandate of the order
dated 19.12.2023. During the meeting, while
deliberating the issue of illegal cutting of trees, the
Department of Forest, Himachal Government has
claimed the ownership right of the land where the illegal
tree cutting has taken place and further, informed that
BBMB has sold the land to them in 1950. The committee
has also visited the site to verify the contents of
complaint regarding tree cutting. In view of above facts,
after looking into the situation and the concern of the
complainant, the committee has decided as under:

i) The Forest Department Himachal Pradesh
was directed to pursue the case with Police
Department Punjab as per Forest Laws
and other Rules immediately.

ii) The sub-committee may be constituted to
resolve the dispute of the land consisting
of DFO, Punjab & Himachal Pradesh,
BBMB, Police Department, District
Revenue Officer Punjab and Himachal
Pradesh.

iii) The sub-committee will submit its report

to the joint committee within one month.

The minutes of the meeting of the Joint Committee
held on 30.12.2022 are enclosed herewith as Annexure-

A.

Constitution of Sub Committee by Deputy
Commissioner, Rupnagar (Punjab):

In compliance to the decisions taken in the meeting of
the Joint committee held on 30.12.2022, the Deputy

Commissioner, Rupnagar vide office order no.148 dated
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12.1.2023 has constituted a Sub Committee comprising
of District Revenue Officer, Rupnagar; Tehsildar Nangal,
Executive Engineer; BBMB, District Forest Officer,
Rupnagar; Station House Officer, Police Station, Nangal
for necessary coordination with the officers of Una,
Himachal Pradesh in scrutinizing the land records and
to submit report to the Nodal Officer i.e. Environmental
Engineer, Punjab Pollution Control Board of Joint
Committee so that the final factual report is submitted
to the Hon'ble NGT. A copy of office order no.148 dated
12.1.2023 passed by Deputy Commissioner, Rupnagar is

enclosed as Annexure-B.

Constitution of Sub Committee by Deputy
Commissioner, Una (Himachal Pradesh):

In pursuance of the meeting of the Joint Committee held
on 30.12.2022 and the constitution of Sub Committee
by Deputy Commissioner, Rupnagar (Punjab) vide office
order no. 148 dated 12.1.2023, the Deputy
Commissioner, Una (Himachal Pradesh) has also
constituted a Sub Committee comprising of District
Revenue Officer, Una; Divisional Forest Officer, Una,;
Tehsildar, Unavide office order circulated vide
endorsement no. 74-82/DRO/LR dated 13.1.2023 for
necessary coordination with the officers nominated by
Deputy Commissioner, Rupnagar for scrutinizing of land
records involved in the matter and ensuring the
demarcation of land in possession of H.P Forest
Department in Nangal. A copy of the order issued by the
office of Deputy Commissioner, Una vide endorsement
no. 74-82/DRO/LR dated 13.1.2023 is enclosed as

Annexure-C.

Submission of reports by the Sub Committees:
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The Sub Committee formed by Deputy Commissioner,
Rupnagar, Punjab vide office order no. 148 dated
12.1.2023 has submitted its report to the office of
Environmental Engineer, Punjab Pollution Control
Board, Rupnagar vide letter no. 520 dated 8.2.2023
(Annexure-D).

Deputy Commissioner, Una has also forwarded the
report of the Sub Committee vide letter no. 351-
52/DRO/LR dated 27.2.2023 to the office of
Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Rupnagar (Annexure-E).

As per verification of available record, the land
involved in the case was found to be recorded in the
name of provisional Government under the possession of

timber market as MakboojaMahkama Timber Market.

Recommendations of Deputy Commissioner, Una,
Himachal Pradesh:

The Deputy Commissioner, Una, Himachal Pradesh has
also endorsed the report of the Sub Committee to the
office of Deputy Commissioner, Rupnagar with the
following observations and recommendations:

“l am in agreement with the report of the Sub
Committee. Having personally visited the site, I am also
of the opinion that there is a compact wooded block of
green trees existing on this land which is in the nature
of a forest under the possession and protection of
Himachal Pradesh Forest Department. Therefore, I am

making the following recommendations:

1. The land which is having the status as
"Makbooja Mehkama Timber Market" should
be demarcated and finalized with proper
boundary pillars & need to be fenced for its

protection.
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2. Strict action should be taken against the
defaulters by the District Administration
Runagar & Police Department
Rupnagar/Nangal.

3. Immediate help should be extended by the
District Administration & Police Department
Rupnagar to the Himachal Pradesh Forest
Officials in order to stop & curb the further
violation and encroachment activities.

4. FIRs should be registered against private
persons who are found to have done illegal
felling of tress on this land.

5. The District Administration & Departments
of Rupnagar should also not undertake any
projects on this patch of land without
following the due process under Forest
Conservation Act, 1980 and seeking
permission of Himachal Pradesh Forest

Department.”

Action Taken by Deputy Commissioner, Rupnagar,
Punjab:

Acting on the observations and recommendations of
Deputy Commissioner, Una as conveyed vide letter no.
351-52/DRO/LR dated 27.2.2023, the Deputy
Commissioner, Rupnagar, Punjab has issued directions
to the concerned officers as under:
1) The Executive Engineer, Construction Division
PWD (B&R), Rupnagar has been directed vide
letter no. 876 dated 3.3.2023 not to undertake

any projects on the patch of land without
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following due process under Forest Conservation
Act, 1980 and seeking permission of Himachal
Pradesh Forest Department (Annexure-F).

ii)  The Senior Superintendent Police, Rupnagar has
been directed vide letter no. 877 dated 3.3.2023
to investigate the matter relating the alleged
felling of trees and take action under the
relevant law against the violators immediately

(Annexure-G).

Demarcation of Land in question:

After the receipt of the observations and
recommendations of the Deputy Commissioner, Una,
Himachal Pradesh vide letter no.351-52/DRO/LR dated
27.2.2023 and on the directions of Deputy
Commissioner, Rupnagar, the Environmental Engineer,
Punjab Pollution Control Board, Regional Office,
Rupngar has written letter no. 891 dated 9.3.2023 to
District Revenue Officer, Rupnagar to carry out the
fencing of the demarcated area immediately (Annexure-
H).

In reference to the above letter dated 9.3.2023
of Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Rupnagar, the District Revenue
Officer, Rupnagar vide letter no. 923-24/NSK-2 dated
10.3.2023 has requested the Divisional Forest Officer,

Una and Executive Engineer, BBMB, Nangal to carry out
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fencing of the land in question with immediate effect

(Annexure-I).

Action taken by the concerned authorities:

In reference to the letters dated 3.3.2023 written by

Deputy Commissioner, Rupnagar, the concerned

authorities had ensured the compliance of the directions

vide written communications as under:

In reference to office memo no. 877 dated
3.3.2023 of Deputy Commissioner, Rupnagar,
the Senior Superintendent Police, Rupnagar vide
letter no. 14406/AC-III dated 11.3.2023 has
intimated the office of Deputy Commissioner,
Rupnagar that Deputy Superintendent of Police,
Sub Division, Nangal has been directed to look
into the matter and to take action as per Law
with further direction to comply with the
directions issued by the Hon'ble National Green
Tribunal meticulously (Annexure-J).The Police
has registered an FIR no 0011 dated 30.01.2023
u/s 2 of Forest (Conservation) Act, 1980, u/s 15
of Environment (Protection) Act, 1986, u/s 16 of
Environment (Protection) Act, 1986, u/s 57(1) of
Biological Diversity Act, 2002, u/s 189 of IPC

1860, u/s 379 of IPC 1860, u/s 425 of IPC 1860,
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u/s 441 of IPC 1860, u/s 3 of Prevention to
Damage to Public Property Act, 1984, u/s 32 of
Indian Forest Act, 1927 and u/s 33 of Indian
Forest Act, 1927 at Police Station Nangal District
Rupnagar against Daljit Singh s/o Baktawar
Singh of NangalNiku lower, Upper, Nangal,
Rupnagar, Punjab, India and AkashRana S/o
Balwant Singh of NangranKalmot, Nangal,
Rupnagar, Punjab, India alongwith 10-15
unknown persons of unknown, Nangal,
Rupnagar, Punjab, India. (Annexure-K).

i) In reference to office memo no. 876 dated
3.3.2023 of Deputy Commissioner, Rupnagar,
the Executive Engineer, Construction Division
PWD (B&R), Rupnagar has reported vide letter
no. 3056 dated 13.3.2023 to the office of Deputy
Commissioner, Rupnagar that PWD Department
will not carry out any construction activity on
the mentioned patch of land without following
due process under Forest Conservation Act,
1980 and seeking permission from concerned

forest department. (Annexure-L).

The report of the Joint Committee is hereby
submitted in compliance to order dated 19.12.2022

passed by the Hon'ble National Green Tribunal in O.A



No. 882 of 2022 titled as Sanjeev Kumar v/s Deputy

Commissioner, Rupnagar and others.

f

Conservator of Magistrate, Una,

Forests, Punjab

"lfegwmal Offfcer

Una of
Himachal
Pradesh State
Pollution
Control Board

(Himachal
Pradesh)

\

Environmental
Engineer, Punjab
Pollution Control
Board, Regional
Office, Rupnagar
(Punjab)

Di
Magistrate,
Rupnagar
(Punjab)

D1v1si4n{

Forest Ofﬁcer 3
FOIes lU ticer

Un4, F‘di’éSt‘“ Una (H.P.)

Division, Una
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Annexur2\3
Subject:
j Minutes of the 1at

ed by the
on' Mmeetin Committee — form s
ep‘rtl 5 gGT in OA pq, sgsgfgggz\l:isn:itl‘;d as Sanjeev Kumgézvét
% ¥ Commissioney, Rupnagar & Ors — held on 30.;1?;&% i
Wing, Nangal. © Shakti Sadan Guest House of M/$ B
The 1 | -
€ list of attendance ig attached along with as Annexure - A. The Hon'ble
NGT vide its O ;
rders dated 19.12.2022 in the matter of OA No. 882/2022 titled as titled
as Sanjeev K . o
Umar V/g Deputy Commissioner, Rupnagar & Ors, constituted a joint

committee of Prinn: ) L.
Principal Chief Conservators of Forest, Governments of Punjab, Principal

Chief Con
Servator of Forests, HoFF, Himachal Pradesh, Deputy Committer Una (HP),

(

B&R), it .
), The Additional Superintending Engineer, BCL, Township Nangal Bhakhra Beas

Managem ; i
gement Board (BBMB) and State Pollution Control Board (Punjab); the said

commi :
lttee had been directed to undertake site visit, look into the grievances of the

applicants and submit the within 02 months.

In compliance of the Hon'ble NGT orders, a meeting of the committee was
held on 30.12.2022 in BBMB Nangal within Sh. Sanjeev Kumar, complainant also
attended the meeting and was asked to submit the grievances. During the meeting, while
deliberating the issue of illegal cutting of tress, the Department of Forest, Himachal

Govt. has claimed the ownership right of the land where the illegal tree cutting has taken

place and further, informed that BBMB has sold the land to them in 1950. Further, the
BBMB has claimed that there was no such selling of land approx. 126 acres to the

Himachal Govt. as per their record. The committee has also visited the site to verify the

contents of complaint regarding tree cutting.

s

In view of above, after looking into the situation and the concern of the

cornplainant, the committee has decided as under:

1. The Forest Department Himachal Pradesh was directed to pursue the case with
Police Department Punjab as per Forest Laws and other Rules immediately.

2. The sub-committee may be constituted to resolve the dispute of the land
cénsiéting of DFO, Punjab & Himachal Pradesh, BBMB, Police Department,
District Revenue Officer Punjab and Himachal Pradesh.

3. The sub-committee will submit its report to the joint committee within one

Qe

month.



Annexu284-

Office of Deputy Commissioner, Rupnagar
node - 18Jo1]25
NVe- (UB Office Order

In pursuance of 1st meeting of the Joint Committee formed by the Hon'ble
NGT in OA no. 882/2022 titled as Sanjeev Kumar Vs Deputy Commissioner, Rupnagar
& Ors. which was held on dated 30.12.2022, the sub-committee is hereby constituted
for necessary co-ordination with the officers of Una, Himachal Pradesh in scrutinizing
of the land records on 17th, 18th and 19th January, 2023.

The members of the sub-committee are as under:

Sr. Designation

No.
1" | District Revenue Officer, Rupnagar Convener
2 | Tehsildar Nangal Member
3 | Executive Engineer, BBMB Member
4 | District Forest Officer, Rupnagar Member
S | Station Head Officer, Police Station, Nangal Member

The above sub-committee will submit the report to the Nodal Officer i.e.

Environmental Engineer, PPCB of joint committee so that the final factual report may
be submitted in the Hon'ble NGT.

Endst No. Y9 — |60
A copy of above is forwarded to:

1. The Principal Chief Conservators of Forest, Governments of Punjab for
information please.

2. The Principal Chief Conservators of Forest, Hoff, Himachal Pradesh for
information please.

3. The Disﬁd Revenue Officer, District Rupnagar for further necessary action and
compliance.

4. The Tehsildar Nangal for further necessary action and compliance.

5. The Executive Engineer, BBMB for further necessary action and compliance.

6. The District Forest Officer, Rupnagar for further necessary action and

. compliance.

7. The Station Head Officer, Police Station, Nangal for further necessary action
and compliance.

8. The Executive Engineer, Department of PWD (B&R), Rupnagar for information.

9. The Additional Superintending Engineer, BCL, Township Nangal Bhakhra Beas
Management Board (BBMB) for information.

10.The Divisional Forest Officer Una, District Una for information.

11.The District Revenue Officer, Una, District Una (HP) for information.

12.The Tehsildar Una for information.

Deput ioner,
pnagar.



Annexure C

u) \U”w& ND*@}_@\25
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—~ 2L
A NGT 9922022
FT E DISTRICT COLLECTOR, UNA DISTRICT (H.P.).

ORDER

5 1 PUSTANYE of " mecting int Committee- jon’ble NGT in OA
0. 882/2022 (itled ns Sy meeting of the Joint Committee- formed by the Ho

ev Kumar Vs Deput Commissioner, Rupnagar & Ors. which was held on
dated 30.12.2_022, the following sub-comm[i)llc{: is constituted forr;ec%:ssary coordination with the
officers nominated by the Deputy Commissioner Rupnagar vide their office order No. 148 dated
the land records involved in the matter and ensuring the demarcation of
orest Department in Nangal on 17", 18" and 19 January, 2023.

12.01.2023 in scrutinizing

\ land in possession of 1P F

T'he members of the sub-committee are as follows:

f)‘csi‘gnationd ]
The District Revenue Officer, Una e
J

The Divisional Forest Officer, Una
The Tehsildar Una

The following Officials will assist the sub-
The Naib-Tehsildar Land Reform
The Naib-Tehsildar Mehatpur Ba
The Sadar Kanungo O/o Deputy
Sh. Rajesh Kumar, Office Kanu
Smt. Gagandeep Kaur, Patw
District Una (H.P.).

6. Sh. Gurdev Singh Patwari, Patwari, Patwar Circle Dehlan-1, Sub-Tehsil Mehatpur Basdehra,
District Una (H.P.).

committee:-

s O/o the Deputy Commissioner Una, District Una (H.P.).
sdehra, District Una (H.P.).

Commissioner Una, District Una (H:PY):
ngo O/o Deputy Commissioner Una, District Una (H.P.).
ari, Patwar Circle Charatgarh-I, Sub-Tehsil Mehatpur Basdehra,

wn B W

The above sub-committee will submit its detailed separate report to the undersigned so that final
factual report in the matter before Hon’ble NGT in above titled case ryay be filed.

Raghav Sharma (IAS)
@‘(L' Deputy Commissioner,

n‘Una, Distt.Una (H.P.).
S Endst. No 74-§2  /DRO/LR Dated /3" “January, 2023
Copy forwarded to:-

The Principal Chief Conservator of Forest, Government of Punjab for in_formalio_n please.
The Principal Chief Conservator of Forest, Hoff, l:limacha! Pradesh for information please.
The Deputy Commissioner Rupnagar, Punjab for lnfon'nau.on pleas.e. .
The District Revenue Officer Una, District Una (H.P..) for mttormatnon & necessary action.
The Divisional Forest Officer Una, District Una for information and necessary action.
The Tehsildar Una, District Una (H.P.) for information & necessary t}cuon. :

The Executive Engineer, Department of PWD (B&R), R}Jpnagar for information.

The Additional Superintending Engineer, BCL, Township Nangal Bhakhra Beas
Management Board (BBMB) for information. :

All the above officers/officials for necessary compliance.

S R AR o i e

o

eputy Commissioner,
9‘[0 Una, Distt. Una (H.P.)



A fed

wegs v abmeogusaE 2326
GESEETIERY) /

UTH YPRE §=3% 5= o

S, U39l o9 qJUSI
AR ~1/2/4 /55 :

" i) | {7 Hd Ad' /BT

TITIS fEtehg, RS C

Uit wit <t

JuAdId|

..........................................

ﬁfsﬁ"ﬁma.a.%zszmm%@?mmﬁ
HISHE © I ¥ 7Y NS €8 it 9t argeret et |

W@Hﬁwﬁmmaﬁmmw?ﬁém%msw

23/01/2023 § fammavdt agerst grst) B3 A Tt Frgerd falge w2 Sforseg 39z 2%
mmmamwmgmmmmmﬁgmwml

&8 -: QI migEma| cEaT
IS 1S wiegrg-a-
IEI&T, 7Y IR
JUKIIT

Usyla=dsag. = @ RAICEVIBEL .
fer w1 ffg Q3rar
o ST TIAC wiEHg @wa@mmﬁmémm@méméw
79T {3 3 Fier )
~ist|

RS 1S Mg
&6, 7Y NS



Proceedings of the Joint Sub Committee formed by 2"7
Deputy Commissioner Rupnagar on 12.01.2023 in 0A
No 882/2022 pending in Hon'ble NGT.

A Subcommittee of undersigned, DFO Rupnagar, Xen
BBMB, Tehsildar Nangal & SHO Nangal was formed by DC
Rupnagar to coordinate and scrutinize the Revenue
Record of village Nikku Nangal in coordination with the
officers of Una, Himachal Pradesh to determine the
Ownership of the land from where the trees were cut.
17th jan -

o DRO Una, Tehsildar Una along with 7- 8 members
visited my office and after detailed deliberations we

started to check revenue record since 1950 of village
Nikku Nangal.

Jama Bandi of 1954 in Urdu was checked in which
all Khasra numbers stands by the name of private owners.
Then get an Award number 132/H dated 19.10.1954
passed by land acquisition officer Bhakra and NANGAL
project, Ambala city which was passed on basis of a
notification number 7665 /B dated 12.10.53 under
section 4 of Land Acquisition Act by which 34.01 acre
land was acquired.

18th January- Then it is found that mutation number 3214 was
entered on 23. 02.1990 in favor of Provincial Government
— and in position column Mukhbuja Timber market was
entered for all 130 Khasra numbers comprised 351K -
10M. Later on this mutation number 3214 was
incorporated in Jama Bandi of 1997-98 of village Nikku

Nangal Hadbast number 282.

19 January- It is worth to mention that in zamabandi year 2017-
18 all number Khasra in question except 478 (3-18),
479/1 (1-0), 3316/49/1 (0-5), 418 ( 0-17) are entered in
possession column by name Makbuja Nehri Mehkma in
the revenue record.

From the above said facts it is clear that all Khasra
inci ment
numbers are entered by name of provincial gof;'ertn ;
i ; v . i ected as
but in possession column it is still being re



makbuja timber market in fav

or except four Kasaa8

numbers where it is being reflected as Makbuja Nehrl

Mehkma.

~ Xen BBMB Sh Rajesh Vashisht who came present but
BBMB personnel has no detail of khasra numbers but

asked them to furnish details so that the problem can be
fixed and found in near future.

[

DFO Rupnagar Sh. Harjinder Singh also came

present and raised a point that still demarcation
requested by DFO Una Himachal Pradesh dated 17.11.22
is not acted upon. He also told that he had already
furnished them assessment of fallen trees on request of

DFO Unna.

Kanugo & Patwari Halka is directed to conduct the
demarcation as within 3 days up to Monday to determine
the ownership of the land. NAIB Tehsildar Nangal Sh
Neeraj Kumar who is present is requested to monitor the
demarcation in coordination with the forest officers Una
& BBMB authority to sort out the issue.

Sh. Danishveer Singh SHO Nangal also came present
is asked to ensure demarcation to be completed without
any problem and to ensure to act upon the directions
‘given by the Deputy Commissioner.
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From
The Deputy Commissioner,
Una, Distt. Una (H.P).

To

(1) The Environmental Engineer,
Punjab Pollution Control Board
Rupnagar, Punjab.

(2) The Regional Officer,
H.P. State Pollution Control Board
Una, District Una (H.P.).

No 35 1-52/DRO/LR H
Dated Una, the 274" February, 2023

Sub: Regarding orders passed by Hon’ble NGT in OA No. 882/2022 dated 19/12/2022
titled as Sanjeev Kumar V/s Deputy Commissioner, Rupnagar & Ors.

Sir,
Please refer to the subject cited above.

In compliance of 1% meeting of the Joint Committee- formed by the Hon’ble NGT
in OA No. 882/2022 tilted as Sanjeev Kumar Vs Deputy Commissioner, Rupnagar & Ors.
held on dated 30.12.2022, a sub-committee involving the District Revenue Officer Una, the
Divisional Forest Officer Una and the Tehsildar Una, was constituted by the undersigned
vide this office Order No. 74-82/DRO/LR dated 13" January, 2023 to scrutinize the revenue
records pertaining to this matter and to ensure the demarcation of land in possession of
Himachal Pradesh Forest Department in Nangal, Punjab.

Report of Sub-Committee:

The report has been submitted by the sub-committee vide letter No. 20788 dated
15.02.2023 in this office stating that the land area measuring 34.01 acres and 0.17 acres were
acquired by the Provincial Government vide notification No. 7665/B dated 19.10.1953 under
Award No. 132/H & 133/H dated 19.10.1954 (copy enclosed) under section 6 of Land
Acquistion Act at the public expense for the erection of Arial Timber Ropeway from
upstream right tunnel diversion to Nangal Dam Railway Station (Timber Market ) and since
then the above said land was under the possession of H.P. Forest Department but the related
mutation got attested in the name of “Makbooja Mehkama Timber Market” vide mutation
No. 3214 dated 22.02.1990 (copy enclosed). In present scenario the above said land has been
furnished with some residential buildings and a rest house of H.P. Forest Department. In
addition to this, the land which is under the possession of H.P. Forest Department also bears
1500 trees approximately and they need to be protected.



33

It is also evident from the copy of proceeding submitted by the District Administration,
Rupnagar that the disputed land involved in the matter is recorded in the name of Provincial
Government under the possession of Timber Market as “Makbooja Mehkama Timber
Market” which has been verified from the latest revenue record as inspected by the sub-
committee.

The sub-committee has suggested that the following measures should be taken to curb the
further violations and encroachment activities on this land.

1. The land which is having the status as “Makbooja Mehkama Timber Market”
should be demarcated and finalized with proper boundary pillars & need to be
fenced for its protection.

2. Strict action should be taken against the defaluters by the District Administration
Rupnagar & Police Department Rupnagar/ Nangal.

3. Immediate help should be extended by the District Administration & Police
Department Rupnagar to the Himachal Pradesh Forest Officials in order to stop &
curb the further violation and encroachment activities.

Conclusion of Deputy Commissioner Una, District Una:

I am in agreement with the report of the sub-committee. Having personally visited the site, I
am also of the opinion that there is a compact wooded block of green trees existing on this
land which is in the nature of a forest under the possession and protection of Himachal
Pradesh Forest Department. Therefore, I am making the following recommendations:

1. The land which is having the status as “Makbooja Mehkama Timber Market”
should be demarcated and finalized with proper boundary pillars & need to be

fenced for its protection.

2. Strict action should be taken against the defaluters by the District Administration
Rupnagar & Police Department Rupnagar/ Nangal.

3. Immediate help should be extended by the District Administration & Police
Department Rupnagar to the Himachal Pradesh Forest Officials in order to stop &
curb the further violation and encroachment activities.

4. FIRs should be registered against private persons who are found to have done
illegal felling of trees on this land.

5. The District Administration & Departments of Rupnagar should also not undertake
any projects on this patch of land without following the due process under Forest
Conservation Act, 1980 and secking permission of Himachal Pradesh Forest
Department.

You are requested to record these observations & conclusions in the report to be submitted to
Hon’ble NGT.
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Therefore, the final factual report complete in all aspects is submitted for your kind perusal
and further necessary action please.

ours faithfully,

ghav Sharma (IAS)
Deputy Commissioner
Una, Distt.Una (H.P)

Endst. No /DRO/LR Dated February, 2023

Copy forwarded to:-

(1) The Deputy Commissioner Rupnagar, Punjab for information please.

(2) The Divisional Forest Officer Una, District Una for information.

(3) The Additional Superintending Engineer, BCL, Township Nangal Bhakhra Beas

Management Board (BBMB) information.

Sd—
Deputy Commissioner
Una, Distt. Una (H.P.)




No. }O? g€

H.P. Forest Department
Dated Una, the | Q 02 ’Z/z

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Una, District Una (HP).

Subject: Order regarding constitution of Joint Committee to
scrutinize the land details involved in the OA No.

§82/2022 titled as Sanjiv Kumar Vs Deputy
Commissioner, Rup Nagar & others in Hon’ble NGT.

Sir,

Kindly refer to your office order issued vide endst.
NO. 37-44/DRO/LR dated 7 January, 2023.

2. Enclosed please find herewith proceedings of the
meeting of the Joint Committee formed on the issue of Hon’ble NGT in
OA No. 882/2022 held on 17 to 19.01.2023 at Roop Nagar/Nangal to
scrutinize the land records in the matter for favour of perusal and further
necessary action please.

LU
Encl: As above. Di\e‘isi?lvnal Forest Officer,
Una Forest Division, Una (HP).
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PROCEEDINGS OF THE MEETING OF THE JOINT
COMMITTEE FORMED BY WORTHY DEPUTY
COMMISSIONER, UNA ON THE ISSUE OF HON’BLE NGT IN
OA NO. 882/2022 HELD ON 17.01.2023 AT ROOP NAGAR TO
SCRUTINIZE THE LAND RECORDS PERTAINING IN THE
MATTER.

Following were present in the meeting:

District Revenue Officer, Una (HP).

District Revenue Officer, Rupnagar (Pb)

Tehsildar, Una (HP)

R.F.O. Una (HP)

Naib Tehsildar Land Reforms O/O D.C. Una (HP)

Naib Tehsildar, Mehatpur.

Deputy Ranger, Santoshgarh

Sadar Kanungo O/O D.C. Una (HP)

Shri Rajesh Kumar, Office Kanungo O/O D.C. Una.

0. Smt. Gagandeep Kaur, Patwari, Patwar Circle,
Charatgarh-I

11.  Shri Gurdev Singh, Patwari, Patwar Circle, Dehlan-1

12.  Sh. Rohit Kumar Dhiman, Fgd, Range Assistant, Una

Range

13.  Shri Kuldip Chand, Kanungo (Retired) Forest Department.

14,  Shri Manjeet Singh, Fgd, UC Bangarh Beat.

15., Shri Sandeep, Patwari O/O DRO Rupnagar (Pb).

=0 00 N QLR W N

17t Jan, 2023.

As ordered by Worthy Deputy Commissioner, Una, the
committee of District Administration, Una visited D.R.O. office Rupnagar
in order to, scrutinize the revenue paper pertaining to this mater. District
Revenue Officer, Rupnagar welcomed all participants present in the
meeting and informed about the order dated 30.12.2022 passed by
Hon’ble NGT in OA No. 882/2022 titled as Sanjeev Kumar V/S Deputy

Commissioner, Rupnagar (Pb).
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As per the discussion held with DRO Rupnagar viz all the
members of sub-committee constituted for the purpose scrutinized the
Jand records pertaining to matter with the help of Record Keeper O/O D.C.
Rupnagar. During discussion it came to the knowledge of sub-committee
that 34.01 acres & 0.17 acre land was acquired by the provincial Govt. in
pursuance of Govt. Notification No. 7665/B dated 12.10.1953 under
Award No. 132/H & 133/H dated 19.10.1954 (Copy enclosed)
respectively under section 6 of Land Acquisition Act at the public expense
for a public purpose namely for the erection of Aerial Timber Ropeway
from upstream right tunnel diversion to Nangal Dam Railway Station
(Timber Market) in the then village Nangal, Tehsil Una, District
Hoshiarpur.

Qo as to check the revenue Record, Nakal Jamabandi for the
year 1954 was checked and found that the said land was recorded in the
name of original owners. Later on vide above mentioned award letter, the
said land was acquired by Provincial Government and thereafter the said
land was under the possession of H.P. Forest Department. But due to un-
known reasons, mutation did not get attested in the name of H.P. Forest
Department at that time and it was in the year 1990, when mutation was
attested in the name of Makbooja Mehkama Timber Market under the
mutation number 3214 dated on 22.02.1990 (Copy enclosed).

The revenue record for the year 1954 to 1990 shows the
ownership entry in the name of original owner but the said land was under
the possession of H.P. Forest Department being utilized for the purpose of
Timber Market.

On this day, Sub-committee also visited the office of

Tehsildar, Anandpur Sahib, Distt. Rupnagar (Pb) to scrutinize the related
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revenue record but no revenue record was found in the said office and the
Sub-committee then approached Tehsildar, Nangal to procure some
revenue record.

On the very next day on 18™ January, 2023, Sub-committee
visited to the office of Tehsildar, Nangal. The matter was discussed with
the Naib Tehsildar, Nangal and other Revenue officials i.e. Patwari and
Kanungo of Patwar Circle Nikku Nangal at length. Naib Tehsildar Nangal
apprized that no such information pertaining to this matter is available in
the office of Tehsildar, Nangal. Sub-committee further visited Patwar
Circle Nikku Nangal and obtained latest nakal jamabandi and nakal lattha
from the concerned officials. Perusal of the latest revenue record it was
verified that the land was recorded in the name of Provincial Government
under the possession of Timber Market.

Later on Sub Committee visited the site and was found that
at present this site is possessed by H.P. Forest Department under Una
Forest Division and a Rest House, some other residential buildings and
forest land with vegetation which is completely managed by H.P. Forest
Department (Photo copies of property tax/electricity charges/water
charges etc. being paid by the department are enclosed herewith).

On the request by this Sub Committee, District
Administration, Rupnagar also submitted the proceedings of the meeting
of their Sub-committee in which the said land has been recorded in the
name of Provincial Government and in column of possession “Makbooja

Mehkama Timber Market”. (Copy enclosed).
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Sub Committee further noticed that as per record of D.F.O.
Una, there have been recurrent episodes of felling of green trees on this
land without taking any approval. During the year 2018, 30 (Thirty) trees
were illegally felled for the construction of illegal road by P.W.D. (B&R)
Rupnagar and local contractor without taking any permission from H.P.
Forest Department and recently 23 trees (twenty-three) were also illegally
felled by Van mafia from the said land with the connivance of local
people. H.P. Forest Department also made lot of correspondence with
Punjab District Administration, Rupnagar, local Revenue officials,
Nangal, E-XEN PWD (B&R), Forest Department, Rupnagar, Police
Department, Rupnagar/Nangal etc., but nothing concrete happened
regarding stopping of green felling and encroachment of land (Photo
copies of correspondence with various departments of Punjab
Government are enclosed herewith).

Therefore the sub Committee is of the opinion that the area
of 34.18 acre which is under the possession of Forest Department has
around 1500 trees and it is in nature of compact wooded Block and
concrete measures are required for protecting the green trees on this land
by taking following measures:

{. The land having status as “Makbooja Mehkama
Timber Market” be demarcated and finalized with
proper boundary pillars. The area should be fenced for
its protection.

9 Strict action should be taken by Rupnagar District
Administration & Police Department,

Rupnagar/Nangal against the defaulters.
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ould be extended by Rupnagal

3. Immediate help sh
District Administration and Police Department to the

H.P. Forest officials to stop the further violation and

encroachment activities.

Finally sub Committee appreciated and extended heartful

ds District Administration Rupnagar, especially D.R.O.

gratitude towar
g necessary assistance

Rupnagar and other Revenue staff for providin

during the visit of Sub Committee.

3. CR
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Una Forest Divisien, Una (H.P.)




Copy of award number 132/H and
133/H
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Photo copies of property tax/electricity
charges/water charges etc. being paid
by the H.P. Forest department .
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& 4 ALL COMMUNICATIONS REGARDING THIS BILL PLEASE STATE YOUR ACCOUNT NO.
(AS GIVEN BELOW)

Bhakra Beas Management Board (L.W)

Consuruer’s Bill T.0.93—/8 525 —
S S e
No. of free units M.

(For Ceneral Supply)
Actual Meter Load 5. K .Lg) i

’ ! For directions with regard to the payment of this bill see overleal

l Account No._____ R4
: S S
I G
. Nam _%,Ma%&_____ - .
] iy .
M e e S [ lﬁlgm_gghb]l;l,_
Date Meter Reading Units Consumed

Yotal Unit

New 7/5 /8872
oud ‘7/) 184 ‘{lf Free Unit (-)

|
A

! H28 Net Unit
Amount payable, Amount pavable,
Particulars if this bill is not if tais Dill is paid
paid by due date by «ue date
COLUMN (A) COLUMN (B)
Rs. P} Rs. . B

ety Charges (Lighting) qus —ee | gﬂf]\{—' oo o .

AE e ]

2. Bleon "ul} &L’O — o o — OO
Soua' Seeurity Fund fo OO 6(_‘ 0o L
A Metar e | C;o — o0 15“___:‘_0 N R :
Mise, Charges__ T i G | =k S, |
,—‘ =

Sy

_r___—-____.-_ i it e g i ST

5
o Towd J.ZE’L__HH R e
7

Balance from previous month

% ‘Total amount payable I R ]
O I bill paid i eash due dage for W l \
payment from ___ _25/9 San]e'(,g\.l Kantar | = 4 venfiad and SUENTI: i‘f“l‘;’ 0. L') Y ¥ i
uty Ranger Lna fol fuvou ©f SGG N e ; |
"-1_...._}_}/_}‘,’. A /g_ == Dlﬂp ty&“?"‘ﬁ%ﬁk Leviount Ao Gf {5, il ‘-s.m_-ft-f ]
. M Mo.8805764510 _ & _mr: {
z8 0‘?/ 70/8
‘h Sauctioved for Re . 5‘1 97 L

(Rs. thre_ H\n u.;mwé' ‘;; Sub-! ivisi p::} Officer,
({ J’}Lan / Nanga! Eleetricitl sub-Livisicn,
AN TTRG ¥

I anval ;
N )Only Nanval

WS i
.

D.FAUNA

v



Nangal Muni
Roopnag

cipal Council
ar District

WATER CHARGES DEMAND BILL FOR 01/07/2022 to 30/09/2022
Website: lgpunjab.gov.in/eS

ewa/nangal, Phone No.: 01887-220586

Bill Number 200500000069204 Blll Date 04/10/2022
New Consumer No 2005001315 0ld Consumer No 3688
House No Revenue Zone Zone-1
Ledger ID Nol available Plot Size 75
Block Block-4 Street Name
Locality Raitway Road
Consumer Name Ranjer officer una
9805764510

Guardian Name

Landmark
Railway Road

Ranjer officer una

Mobtio Number

Address
Meter Details

Meter Status Waorking

Units Consumed(KL)

Last Reading(KL) Last Reading Date Current Reading(KL) Current Reading Date
uss 30/06/2022 1035 30/09/2022 150
= e e o SRS caay
Late Payment Meter Rent Breakdown
Water Charges (Rs.) Charges (Rs.) Interest (Rs.) Rs.) Penalty (Rs.) Total (Rs.)
Bill Amount 1143.00 0.00 0.00 0.00 0.00 1140.00
E=I=— o —— =
Arrcar 2295.00 0.00 1614.00 0.00 0.00 3909.00 |
Total Bill Amount 3435.00 . — v 0.00 2 0.00
Advance Adjustment | n.00 - - - - 0.00
| - — ____,—,,__,_________.___._——_,___——v—__,_.__-— - —_—
Net Amount | 3435.00 | 0.00 1614.00 0.00 0.00 5049.00
b | ST [ =] R
Net BIIt Amount(Rs.} 5049.00
payment Due Date ] 19/16/2022
payment Amount Afler Due Date.(Rs.) 5049
Guldellnes for Consumer
Working Indicales maler is workin;i Locked (ndicates meter reading cannot be captured due to acoupant not avzﬁ_bl_e_
No Meter Indicales no meter 1s present Replacement Indicates Replacement of meter .
Breakdown 1Indicales metei 1s Nol working Reset - Indicates meler has completed max count

4 Online paymenl hnk for water charges payment /BBPS

2 Minmum charges will be applied in case of meler status is locked.

3 In case of meler slatus 1s hreakdown. please gel new meter before next bill
A 1 1ast day (o pay bihis @ holiday Kindly pay your bills eilher online or offline
ina: Credil/Debil Card/PayTMIFreeChargelBBPSIAirtelISeweKendra.

5 Paymenl mode avalabl CashiCheque al office counter.Onl

& Please bring this bill while making payment at office counter.

7 No late payment charges will be applied afler due da

4 Inlerest & late payment charges caleulaled based on

te
the payment date will

http:Ilbit.IyINangaIWatar

https:/iblils.pe/w92Qx

ing.Otherwise lhree times the average bill will be applied.
on previous working day to avoid penally.

reflect in next bill.

Designated Officer

ACKNOWLEDGEMENT FOR WATE

Roopnagar District

& Consumer No 2005001315

Consumer Name Ranjer officer una

Old Consumer No 3688
Due Dale 19/10/2022
Amount After Due Dale 5049

House No

Bill No 200500000069204

Net Amount(Rs.) : 5049.00

Signature of the Receiver
Name :

Mobile No :

53.

87



Nangal Municipat Council

Preperty 1ax Payment Receipt

Municipal Councit Nangal
1887220586
http://mcnangal.com/

eomcnangat@gmail.com

PROPERTY INFURMATION

Rezeipt No. PT/200%/2022-23/012553 Property ID
Assessment Year(Paid Amount; 2022 023\R's13237) Existing Property Id

PT-2005-382549

B0004-00326

Mesldential

Payment Date 20/06/2027 Survey d/UID NA

Payel Contact = Vayment Status NEW

House/Door No. Building/Colony Name: NA

Stieet Name: NA Lecality/Mohatla : Railway Road Block 4 - ZB4 - Al
Plol Size (Sq. Yards} : nose Property Type: Indepeadent Building

Property Wsage Type

AMOUNT TO BE PAID i
Year Property [Fires Capte Ponalty | Rebate Interest Usage Category | Adhoc Adhoc Round Total
Tax Cous s Exemp. Exemp Penalty Rebate off
2% | 14707 3% 2 , 1470 74 © [ 3 4] -29¢ 0.24 13237
SUMMARY OF PAID AMOUNT
Yoy Property Fire Canrer Penzlty | Rebate Interest Usage Category | Adhoc Adhoc Round Total
Tax Cess Less Exemp Exemp. Penalty Rebate Off
2027 2023 | 14707 35 f "4 o -1470.74 [+ v 0 0 ~294 0.24 13237
PAYMENT INFORMATION o
Amount to be Paid sy PPald Amount T13237
| Fayment Mode Cash
W S$C Cede haT Bank/Branch Name NANA
Transaction 1D HA Trans/Cheque/DO Date NA
Gs Receipt No Wf GB Receipt Date NA
Penatty Reason ML Rebate Reason Additional ammount charged from the
citizen
-
Y OWHER/CCCUPIER INFORMATION
= ame DIVISIONAL 1 GHRES D 1 ather!I lusbard Name DS0N UNA Share % (Category} NA {NONE}
MHEICHE
Name of Institution Wy
BUILT UP AREA DETAILS -
Fleor sage Sub Usage Occupancy Built Area {Sq. Yard) /annual
iRent
Cround Floor Residential Residential SELFOCCUPIED 1380/NA
ADDITIONAL DETAILS
Vasila No WA Vasika Date N
Allotment No A Allotment Date MA
Business Name * WA Reimarits NA
Mobile Number 9805764510 Assesser, Signalure: Generated By: Jaswinder Kaur Approved By: Jaswinder Kaur .f 'r-‘

1 Py nont received by chequelda nami drail 2h

stap and regularization of unautiv. 17ed construction,

5 This ocumient 1< aob a proof of Praperiye Owvine

5 Asneement & Payment 1s subjer s
Readential Property will nat be tocsidere¢ Lommerdial even if Commercial property tax is paid

Now log a complaint from WhatsApp,

all ba subject to re.clnatlon This is » compuier genLrated document, hence requires no s1gnat

(o wesilication /%o utny by competitive authority Also deposit preperty tax dues for earlier years

, 4
\ [+

Ignore, if already paid

{r. give a missed call on 8750975975 or send a Hi message on WhatsApp ta this number

7
{ Cnmm{ﬁlrxnerfﬁ :
v £

54.

38
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N 1

Sharma Enterprises Ngl.

IN ALL COMMUNICATIONS REGARDING THIS BILL PLEASE STATE YOUR ACCOUNT NO.

(AS GIVEN BELOW)

Bhakra Beas Management Board (L.W.)

Consumer’s Bill

(For General Supply) T+ 8. C —

AlcNo — 36146973372 S8BT

ooo 32M6

No. of free units F.M.

Aclial Meler Load_ S k= X 2

For directions with regard to the payment of this bill see overleaf

Account No., (_76.,
J

The  Isschaspe HC Timber F)a_gn_sr

Name__
Addiess_
ale Meter Reading Units Consumed
New — aajun Jouog Total Unit
ou A 9659 Free Unit (-
™9 Net Unit
e e
paid by due date by due date
. COLUMN (A} e COLUMN (B) "
I Supply Charges (Lighting) S624 = 53)8 ==
3. Blectricity Duly Uk RN ya8 e
3. Municipal Tax 106 -~ log - =
4. Social Security Fund 266 - B — =
5 Meler Renl Uy = - Yy . =
. 6. Mist [ /
7 ot Yl _ 4167  — =«
g UBalance from previous month n3s ~ = _;I 135 - .
g Total amount payable [360S 132977 z =

10, 1( bifl paid in cash due date (or

[} -
payment from ___ __‘q_x |

Sub@Divisionnl Officer,

Nangal Electrical Sub-Division,
5 Nangal Township.



Sub-Committee
report of District
Administration
Rupnagar (Punjab)

=



Office of Deputy Commissioner, Rupniggr' e o
Ve : '

L Office Order

1 Tormed by the Hon'hle
Commissioner, Rupnagar
is herchy constiluted

NGT I pursianee af bomeeting of the Join! Comrnil
‘ GT i OA v, 88272022 titled as Sanjeey Kumar Vs Depuly
% Orss which was Tield on dated 30. 12,2022, the sub-commitiee

for necess: Voo S : : A1 Pracesh in scrutinizing
neeessary co-ordination with the officers of Una, Himachal | raclesh ' 2

OF e Tnid recorde . s _
vecords on 17th, 18t and 1901 January, 2023 ﬁ% 2
The members of the sub-conunilice are as under:
\" s i s NOYSRRE N _— i /é/”
r -
: - . |
No. l Designation J | I 2)‘ ‘ ,25
R ' T e S e . i S - s - " _‘ = ' 1
1 ) _D\.slrw.l Revenue Officer, Rupnagar _Ff_‘?_’“f’_n_(" _/r
r 2 | Tehsildar Nangal o Momber A
1_3_ --E‘l—‘ & ‘_7—“.?*"-: e 0 . . T e TR e _}_)c_l;_"‘?_t
R \ic\.‘mvc Engincer, BBMB 3{1_@213 YS9 ,,____.M_CT_ /_,l
4 | District Forest Officer, Rupnagar Member |
. S | Station Head Officer, Policc Station, Nangal —iember 7 ‘

The above sub-committee will submit the report to the Nodal Officer 1.c.
Environmental Engineer, PPCB of joint commitiee so that the final factual report may
be submitted in the Hon'ble NGT.

Endst No. ‘b‘ﬁ’-—— |60
A copy of above is forwarded to:

1. The Principal Chief Conservators of Forest, Governments of Punjab for

information please.

2. The Principal Chiel Conservators of Torest, Hofl, Himachal Pradesh for

information please.
I)_I/i'uzlr:istrict Revenue Officer, District Rupnagar for further necessary action and

compliance.

4. The Tehsildar Nangal for further nccessary action and compliance.

5. The Exccutive Engineer, BBMB for further necessary action and compliance

6. The District Forest Officer, Rupnagar for further necessary action and
compliance.

7 The Station IHead Officer, Police Station, Mangal for further necessary action
and compliance.

8. The Exccutive Engincer, Department of PWD (B&R), Rupnagar o infounation

The Additional Supcrintending Eugincer, BCL, Township Nangal Bhakhra Beas

Management Board (BBMI3) for information.

10.The Divisional Forest Officer Una, District Una lor information,

11.The District Revenue Offcer, Una, District Una (11P) Tor informadion.

12.The Tchsildar Una for information

DcputyQ‘emn’n- ssioner,
ypnagar,

L




Proceedings of the Joint Sub Committee formed by the
Deputy Commissioner Rupnagar on 12.01.2023 in 0A
No 882/2022 pending in Hon'ble NGT.

A Subcommittee of undersigned, DIFO- Rupnagar, Xen
BBMB, Tehsildar Nangal & SIO Nangal was formed by DC
Rupnagar to coordinate and scrutinize the Revenue
Record of village Nikku Nangal in coordination with the
ofticers of Una, Himachal Pradesh to determine the
ownership of the land from where the trees were cut.

17th jan - DRO Una, Tehsildar Una along with 7- 8 members
visited my office and after detailed deliberations we

started to check revenue record since 1950 of village
Nikku Nangal,

Jama Bandi of 1954 in Urdu was checked in which
all Khasra numbers stands by the name of private owners.
Then get an Award number 132/H dated 19.10.1954
passed by land acquisition officer Bhakra and NANGAL
project, Ambala city which was passed on basis of a
notification number 7665 /B dated 12.10.53 under
section 4 of Land Acquisition Act by which 34.01 acre
land was acquired.

18th January- Then it is found that mutation number 3214 was
entered on 23. 02.1990 in favor of Provincial Government
and in position column Mukhbuja Timber market was
entered for all 130 Khasra numbers comprised 351K -
10M. Later on this mutation number 3214 was
incorporated in Jama Bandi of 1997-98 of village Nikku
Nangal Hadbast number 282.

19 January- It is worth to mention that in zamabandi year 2017-
18 all number Khasra in question except 478 (3-18),
479/1 (1-0), 3316/49/1 (0-5), 418 ( 0-17) are entered in
possession column by name Makbuja Nehri Mehkma in

the revenue record.

From the above said facts it is clear that all Khasra
umbers are entered by name of provincial government
n

but in possession column it is still being reflected as

58:-
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makbuja timber market in favor except four Kasara

humbers where it is being reflected as Makbuja Nehri
Mehkma.

“Xen BBMB Sh Rajesh Vashisht who came present but
BBMB personnel has no detail of khasra numbers but

asked them to furnish details so that the problem can be
fixed and found in near future.

DFO Rupnagar Sh. Harjinder Singh also came
present and raised a point that still demarcation
requested by DFO Una Himachal Pradesh dated 17.11.22
is not acted upon. He also told that he had already

furnished them assessment of fallen trees on request of
DFO Unna.

Kanugo & Patwari Halka is directed to conduct the
demarcation as within 3 days up to Monday to determine
the ownership of the land. NAIB Tehsildar Nangal Sh
Neeraj Kumar who is present is requested to monitor the
demarcation in coordination with the forest officers Una
& BBMB authority to sort out the issue.

Sh. Danishveer Singh SHO Nangal also came present
is asked to ensure demarcation to be completed without
any problem and to ensure to act upon the directions
given by the Deputy Commissioner.
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Correspondence by Himachal Pradesh
Forest Department with various
departments of Punjab Government.
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No.
H.P. Forest Department

Dated Una, the

From:- Divisional Forest Officer,
Una Forest Division, Una (HP)

To: Divisional Forest Officer,
Ropar Forest Division, Ropar (Pb)

Subject:- Construction of High level bridge 5 span 22 meter each over
Stream between Brari and Nangal Township.

Memo:

It is intimated that Executive Engineer, Construction Division,
PWD B&R, Br. Ropar has intimated that Hon’ble Speaker Punjab Vidhan
Sabha Sh. Rana K.P. Singh got approved the above project from Punjab
Govt. in Sri Anandpur Sahib Constituency. He has further intimated that
some trees are falling in the alignment of road & bridge and accordingly
requested to get it cut immediately. As the said land pertains to H.P. Govt.
and as such you are requested to please intimate the rules/laws applicable
fzrin Govt. Forest land and procedure for diversion of non-forest purpose to T
1 his office immediately. i

Divisional Forest Officer,
- Una Forest Division Una (HP)

Endst. No. 8% EEEE 2 Dated Una, the %»1 x i k&\-

Copy is forwarded to:
1. The Executive Engineer, Construction Division, OPWD B&R
Br, Ropar (Pb) for information and n/action w.r.t. his letter No. 8883 dated
5.9.18.

2. R.O. Una for information and n/action.
/\I’Q Divisionéi\‘-_‘f-‘crest Officer,
,&,Q'“ Una Forest| Division Una (HF)
{
¢ Y v

’g‘((\] / | /
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No/
HP Forest Department

Dated Una, the

From: Divisional Forest Officer
Una Forest Division, Una H.P.

To:- Senior Superintendent of Police Ropar, Punjab.

Subject:- Illegal construction of road, uprooting of trees and manhandling of
forest official in Nangal Township, District Ropar.

Sir:-

It is bring to your kind notice that an incident of illegal uprooting of trees
(30 in nuﬁ‘lber) and manhandling of H.P. Forest official by helding him at gun point and
threatening him of death, took place at Nangal Nikku, Nangal Township, District Ropar,
today on 06.11.2018.

Himachal Pradesh Forest Department is in possession of 153.4 Kanal of
land in Nangal Nikku out of which approx. 26 Kanal is residential area in which rest house
of H.P. Forest Department is situated. The said property is being maintained by Divisional
Forest Officer, Una.

Punjab Public Works Department informed its intention to construct road
through the said forest land and requirement of felling of trees which are coming in the
alignment. The matter was in correspondence with DFO Ropar also, vide letter no. 8871
dated 08/10/2018 of this office with copy to Executive Engineer PWD B& R Ropar for
information. \

But, Fublic works Department Ropar paid no heed for grant of NOC from
H.P. Forest Department and Punjab Forest Department and started illegally constructing
the road on forest land on 08.10.2018, complaint regarding it was lodged by Range officer
Una to Police Station Nangal vide letter no. 998 dated 09.10.2018 to stop illegal
construction on forest land and take action against the contractor and department officials
as per law.

Range officer Una vide his letter no. 1027 dated 16.10.2018 informed that
Sh. Balbir Singh, ASI along with PWD Ropar officials inspected the forest land and PWD
officials were directed by Punjab Police to not to proceed ahead construction of road on
forest land until proper demarcation or NOC is granted.

But, again no instructions/directions were followed by Punjab PWD
department and its contractor and yesterday i.e. on 05.1 1.2018 around 01.00 AM, forest
official posted in the above mentioned Nangal property of H.P. Govt. was manhandled and
beaten up brutally by 4-5 goons, as well as was held at gun point and threatened with
death. The official is now hospitalized with injuries all over his body.

Meanwhile, on same night almost 30 trees of which 29 of Eucalyptus and
1 of Shisham species were uprooted with JCB machine and was converted into small logs
with power chain saw in the said forest land. with an intention to build road without
following proper procedure laid under forest laws.

(Sp}



66.
The above incident related FIR has been lodged at Police Station Nangal 1 OO

by H.P. Forest Department officials today. But the Jodged FIR doesn’t describe completely
the incident of illegal felling of 30 trees as well as damages inflicted on the forest land.

It is also a matter of concern that such kind of incident has raised question of safety &

& security of forest officials posted for the protection and maintenance of property in

possession of H.P. Govt.
It is therefore reques

r" to safety & security of Govt. property and
responsible for manhandling the forest official be put behind bars.

Divisional Fo/eSt Officer

Una Forest Division, Una HP
PH No. 01975-223636
Email- forestunal @gmail.com

ted that the case being of serjous concern as it relates
Govt. officials, be investigated and persons

Endst. No. 4803 -06 Dated, Una, the _ 06 -11 2018

ik
! Copy to -

1. Deputy Commissioner, Ropar for info.
2. Divisional Forest Officer, Ropar for information and further necessary action as per

Indian Forest Act, 1927 , Forest Conservation Act, 1980 and any other state act.

L/LW Sub Divisional Magistrate, Nangal for info.
Station House Officer, Nangal for info. and necessary action.

ol

Sub Divisional Magistrate
Nangal (Rupnagar)
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No. ] R2.20

H.P. Forest Department

Dated Una, the ?,é) (Zf (:t:

From: - Divisional Forest Officer,
Una Forest Division, Una (HP)

To: The Chief Engineer,
Bhakra Dam, Nangal
Township, Distt. Ropar (Pb).

Subject: - Requirement of records with resepct to timber market set up in
Nangal Township.

Sir,
Please refer to this office letter No. 10105 dated 16.11.18 on the
subject cited above.

2. You are once again requested to please provide records i.e. sale
pood/r eglstratlon deed/agreement with BBMB with respect to purchase of 26.66
oSl Acre of land in village Nikku Nangal in Nangal Township as no such record is
avi 1lablc in this office. This record is urgently required by this office for future
dev.opment related purposes. Please supply the required record through Sh.

Kuldlp Chand, Kanungo of this office immediately.

/
s

- Officer,

Divisional Fr
oﬁ?a Forest Py¢ision, Una (HP)
\

Dated, Una the 9\6)“5{‘ &

ed to Sh. Kuldip Chand, Kanungo for information
d to attend the office of Chief Rnginerer, Bhakra
Pb) and procure the required record.

Endst. No 12&2}

Copy is forward
He is requeste

1 action.
and 8 hip, Distt. Ropar

Dam Nangal Towns

N
y Divisional Forgst Officer,
Una Forest/ Di¥ision, Una (HP)

b
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No.
H.P. Forest Departm=nt

Dated Una, the

From:- Divisional Forest Officer
Una Forest Division, Una (HP)

To: The Executive Engineer,
Construction Division,
PWD B&R Br. Ropar.

Subject: Upgradation of road & Const. of H.P. Bridge 5 Nos. Spans 22
mtr. Each over stream between brari & Nangal-Una road.

Sir,

Please refer to this office letter No. 712 dated 13.08.2018 on
the subject cited above.

2. You were requested vide this office letter under reference not
to carry out any further activity without having prior approval from the
Competent Authority. An incident of illegal uprooting of trees (80 in
number) and manhandling of H.P. Forest oificiai by heiding him at gun
point and threatening him of death took place in Nangal Nikku at Nangal
Township, District Ropar (Pb) for which case has already been registered in
P.S. Nangal. But Range officer, Una of this division has again intimated that
< your department has again started the work by illegally mining on the
boundary of the land in possession of Forest Department in order to build
pillars. As such you are once again requested to stop the work immediately.
You are also requested to submit complete proposal of the area required by
= your department for construction of the said road, so that the same is
~ forwarded to Competent Authority for necessary directions and related

formalities for issuing of NOC.
Divisional Fd{Ofﬁcer,

Una Forest Division, Una (HP).

Endst. No. t Gay, Dated Una, the l Y Yl

Copy is forwarded to R.O. Una for information w.r.t. his letter
endst. No. 11 dated 02.04.19.

Divisional }‘?}g_z_-'élst Officer,
Una Forest ]j_i.vision, Una (HP).
\ /
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No. FFE-B-F (10)-7/2018
Government of Himachal Pradesh
Departmeny of Forests,

From
Additiong| Chiet'Sccrclary (Forestsy to the
Governmeny of Himachal Pradesh,
To
The Chief Secretary to the
Governmeny ol Punjab, Chandigarh- 16000

Dated: Shimla-l71002, the 05'101—2014.

Subjeet;- Brief note op Nangal Depot of Hp Forest Department,
Sir,

In continuation to this Department letter No. FFE-B-F(10)-4/2017

a copy thereof endorsed to this Department as well as 10 vou amongst others an
the subject cited above.

In this context, Divisional Forest Officer, Una has informed that HP
Forest Department purchased 26.66 acres of land at Nangal Township . trom
Bhakra Dam authorities at Rs. 12,692/- per acre 1o cnable setting up of Timber
Depet. However, no records with respect to registration deed and agreement with
BBMB authorities in relation to saje and purchase of said Jand is available in their
office. Neither any details of Khasra Nos. of the said land purchased by HP Forest
Department in 1954 is available in their office. As per present available revenye
records (Jamabandi) total arca measuring 127 kanals hags been shown under the
ownership of “Provincial Government” with entry in column no. 5 as “Makbooja
Mehicana  Timber Market™, Since. e Divisiond  Foies: Glficen, Lng s
contacting Punjab Revenue Authorities to provide details of gl Khasra nos. with
entrics of Mehkama Timber Market in column no. § which refleets possession
over land, so that complete 26.66 acres can be located with jt. Hoyvever, there is
no mention of Himachal Pradesh Forest Depurtment on revenue records ie.
Jamabandi. the correct mutation is yet to be done by Punjab Revenue Deparunent,

Contnd.-

~



Is, therefore, requested that Punjab Revenye Au

£ all khasra nos. with entrjeg ot Mehkamag Timber

No. 5 which reflects Possession over fand, so that complete 26.66 acres

h it and alse direct to carry out correct mutatjop of the land. AJ| relevant

Yours faithfully,

/

(Sat Pal.Dh iman)

_ ’ Joint Secretary (Forests) to the
= rl.rt_:;;?..'.'-‘;l

L

Government of Himachal Pradesh,
(Ph.No, 0177-2621874)

Endst. o, ~5 above,

?:/. The Deputy Commissioner, Una, Distt, Una, Himacha] Pradegh.

S The Divisional Forest Officer, Una, Forest Division Una, H.p,

(Sat Pa!f\)‘%ﬁm—p LENEN

Joint Secretary (Forests) to the
V Government of Himachal Pradesh.
(Ph. No, 0!?7-2621874)
T
o ‘5} ok ok K ok ok
Al o
plb
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reondly vefer Lo Divisional Vorest Officer Una leuer No, 6760, e
§21100 addressd. et
JRIID addresse aur vltice and copy endorsed to this office on the subject Lned above:

i 1his context. you are, requested  thal necessary directions may indly o
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~enue officersiofficials of the said area lo demarcate the lemtl pe:'to.s.m
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Chief Cousel/wmor of Forests.

Hamirpur Fovest Ctirele

Hamirpur.
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No. $0°7¢, Dated:O&/cg/gogg

To,

The Executive Engineer,
Construction Divisional PWD (B&R),
Rupnagar

Subject:  Regarding order passed by Hon'ble NGT in OA no. 882 of 2022
dated 19.12.2022 titled as Sanjeev Kumar Vs. Deputy
Commissioner, Rupnagar and Other.

It is intimated that the Deputy Commissioner, UNA had constituted a
sub-committee vide office order no. 74-82/DRO /LR dated 13.01.2023 involving the
District Revenue Officer UNA, the Divisional Forest officer UNA and the Tehsildar
UNA to scrutinize the revenue records pertaining to this matter and to ensure the
demarcation of land in possession of Himachal Pradesh Forest Department in
Nangal, Punjab. On the basis of the repot of sub-committee, Deputy Commissioner,
UNA vide its letter no. 351-52/DRO/ LR dated 27.02.2023 submitted a report with
the following recommendations:

1. The land which is having the status as "Makbooja Mehkama Timber Market"
should be demarcated and finalized with proper boundary pillars & need to
be fenced for its protection.

2. Strict action should be taken against the defaulters by the District
Administration Runagar & Police Department Rupnagar/Nangal.

3. Immediate help should be extended by the District Administration & Police
Department Rupnagar to the Himachal Pradesh Forest Officials in order to
stop & curb the further violation and encroachment activities.

4. FIRs should be registered against private persons who are found to have done
illegal felling of tress on this land.’

5. The District Administration & Departments of Rupnagar should also not
undertake any projects on this patch of land without following the due process

under Forest Conservation Act, 1980 and seeking permission of Himachal

Pradesh Forest Department.

The above recommendations given by the Deputy Commissioner, UNA
are unpretentious and hence gﬁt'é'ﬁted by the undersigned and you are directed not
to undertake any projects on this patch of land without following the due process
under Forest Conservation Act, 1980 and seeking permission of Himachal Pradesh

Forest Department. *

Deputy & ssioner,
Rupnagar.
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Dated: QB/OQ /R Q

No. ?'7-‘7.\

To,

The Senior Superintendent Police,
Rupnagar

Subject:  Regarding order passed by Hon'ble NGT in OA no. 882 of 2022
dated 19.12.2022 titled as Sanjeev Kumar Vs. Deputy

Commissioner, Rupnagar and Other.

Itis intimated that the Divisional Forest Officer, UNA, Forest Division, UNA
HP vide its letter 9803-06 dated 06.11.2018 had informed that a complaint was lodged
be Range Officer UNA to Police Station Nangal vide letter no. 998 dated 09.10.2018 to
stop illegal construction on forest land and take action against the contractor and
department of officials as per law. Sh. Balbir Singh, ASI along with PWD officials
inspected the forest and PWD were directed by the Punjab Police to not to proceed
construction of road on the forest land until the proper demarcation or NOC granted
but no constructions/directions were followed by the Punjab PWD and uprooted the
trees. The Divisional Forest Officer, UNA had requested to investigate the matter and
put the persons behind the bars for manhandling with the forest officers and uprooting
the tress (copy of complaint attached).

Now, a complaint has been filed by Sanjeev Kumar in the Hon'ble NGT and
alleged the above said allegations and also alleged that recently 23 trees have been
uprooted by the Van mafia from the said land with the connivance of local people. The
factual action taken report is to be submitted before the Hon'ble NGT. The next date of
the hearing have been schedule on 17.03.2023.

It is, therefore, requested to investigate the matter and take action under

the relevant law against the violators immediately under intimation to the undersigned.

DA/as above

Dep issioner,
Rupnag
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Dated Una, the

From: " Divisional Forest Officer
™ Una Forest Division, Una H.P.

To:- Setior Superintendeant of Péfice Ropar, Punjab. |
Subject-  Hlegal construction of road, uprooting of trees and manhandling of

forest official in Nangal Township, District Ropar.

Sir- S o
, _ Ttis bring to your kind notice that an incident of illogal uprooting of trees
(30 in quihber) and manhandling of H.P. Forest official by helding ki at gun point and
threatening him of death, took place'at-Nangal Nikku, Nangal Township, District Ropar,
today on06.11.2048. - - ¢ R A

- . Himachal Pradesh Forest Department is in possession of 1534 Kanal cf
land in Nangal Nikku cut of which approx. 26 Kanal is residential area in which rest house
of H.P. Forest Department is situated. The said property is being maintained by Divisionai
Forest Officer, Una. . - . S S o -

Punjab Public Works Department informed its intention to construct road
through the said forest land and réqui_remex{t of feiling of trecs which are coming .in the
alignment. The matter wes in correspondence with DFO Ropar also, vide Jetter no. 8871
dated 08/10/2018 of this office with ‘copy to Executive Engineer PWD B& R Ropar for
iformation.- .. . ... - " o ‘

.. . . -But,Public works Department Ropar paid no heed for grant of NOC from
H.P. Porest Department and Punjab Forest Department and started illegally coristructing
the.road on forest land on 08.10.2018, complaint regarding it was lodged by Range ‘officer
Una to Police Station Nangal .vide letier no. 998 dated 09.10.2018 to stop illegal

construction ‘on forest Jand and take action against the contractor and department officials
asperlaw, - ' ' o .. '

* . 'Range officer Une vide his letter no, 1027 dated 16.10,2018 informed that
Sh. Balbir Sirigh, ASI along with PWD Repat officials inspected the forest land and PWD

-officials were directed by Punjab Police to nol to proceed ehead construction of road on
forest land until proper demarcation or NOC is granted. _

But, again no instructions/directions were followed by Punjab PWD
department and its contractor and yesterday i.e. on 05.11.2018 around 01.00 AM, forest
official posted in the above mentioned Nangal property of H.P, Govt. was manhandled and
beaten up brutally by 4-5 goons, as well as was held at gun point and threatered with
gleath. The official is now hospitalized with injuries all over his body. ‘ |
ekl M?anwhile, on same nfg,h_t almost 3(? trees of which 29 of I?ucalyptus and

species were uprooted with JCB machine and was converted into small logs

\:llt‘h power chain saw in the said forest land. with an intention to build road witheut
ollowing proper procedure laid under forest laws.
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‘;? by NP, Forest The above incldent related FIR has been lodged t Polloe gration Nanga! 1 1 2
cparement offcal todny. Bul the lodged FIR doasn't dsgribe complaely

j .the Incldent of

» 5 1t i also o m::::‘olrl g of30 tros s woll & damages Inflloted o {he forost Iand.

-?J security of forest om::n:um thal sueh kind of Ineldent hus ralsed quastion of aafely &

Qé posaastion of H.P, om-(,'l 5 posted for tho protootion and malntenanos of property [n

1t Is therefore e ‘ y

f © 3 quested that the case belng of sarlous soncern # It relatas

. mm‘:;wﬂ ty of Qovt. properly anci Qevi. officlals, be (nvestlgated ond persons
r manhandling the forsst ofMolal be yrut behind bars.

Divisional IA! Officer

Una Forest Divislon, Una HP
PH No, 01975-223636
Bmall-

Endst. No. 4803 -06 Dated, Una, the _OG - 11+ 2018

b

&
Copy to &=

1. Deputy Commissioner, Ropar forinfo,
2. Divisional Forest Officer, Ropar for Information and further necessary actlon as per

Indian Forest Act, 1927 , Eorest Congervation Act, 1980 and any other state aot.

c Q : /' gub Divisions] Magistraie, Nangal far lnfo.
4 4. Station House Officer, Nanga! for Info, end-necessary actlon.

‘z‘/u}o»t o

gub Divisional Magistrate

Nangal (Rupnagaf) DivislonaN\gofe i’é?ﬁcer
Una Pp
PH'Nd, (




S
W PUNJAB POLLUTION CONTROL BOARD

To,

District Revenue Officer,

Convener Sub-Committee (NGT OA No. 882/2022)
Rupnagar.

Subject: Regarding demarcation of Village Nikku Nangal Hadbast No. 282 in the
matter of NGT OA No. 882/2022.

Ref: Your Office letter no. 719/NSK dated 01.03.2023.

In context to above, it was informed that the demarcation of the above said land

was carried out by your Deptt. on 23.01.2023. As per your letter, the detail of the demarcation
is given as under:

1. Demarcation was started from number Khasra 490 of Village Tuhakli (283) and Number
Khasra 490 has been established which in ownership of Municipal Committee, Nangal
as per Jamabandi year 2017-18.

2. Khasra Number 490 demarcation has teen proceeded to establish Khasra Number 478-
494 from which Euclyptus trees were cut and as per Jamabandi 2017-18 there is
Khasra number 478, 494 khewat/khatoni number 108/277 are ownership of provincial
Government and Timber market is being reflected in possession column.

3. Other Number Khasra 478 min/khatoni 108/275 as per Jamabandi 2017-18 in
ownership of provincial Government and Department of Irrigation is being reflected in

possession column,

Further the matter was discussed with ADC (G) on 09.03.2023 and she informed
that the worthy Deputy Commissioner, Rupnagar desired that the fencing of the demarcated

area should be required.

It is therefore requested to carry out the fencing of the demarcated area
immediately so that the compliance report may be sent to the Deputy Commissioner,
Rupnagar.

It is further intimated that the compliance of the above said matter is to be

submitted before the Hon'ble NGT and the next date of the hearing has been scheduled on

17.03.2023. )
Envir n‘1 entmeer
P ‘
Dated:
Endst. No. _ ‘ “
A copy of the above is forwarded to the following for information please:

1. Deputy Commissioner, Rupnagar.
2. Additional Deputy Comumissioner (G), Rupnagar.

Environn%%&'al Engineer
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Office of Deputy Commissioner, Rupnagar
(Sadar Kanugo Branch)

To

1. Divisional Forest officer, Una.
2. Executive Engineer, BBMB Nangal.

Subject: Regarding demarcation of Village Nikku Nangal Hadbast No. 282 in
the matter of NGT OA No. 882/2022.

Ref Environmental Engineer Punjab Pollution Control Board's letter No.
891 dated 09/03/2023.

With Reference to Subject mentioned above, That an acquit ion of
Award No. 132/H & 133/H dated 19/10/1954 passed by Land Acquisition Officer
Bhakhra, Nangal Project, Ambala city which was passed on the basis of
Notification Number 7665/ B dated 12/10/1953 in Favor of Provincial
Government and subsequently after long delay mutation no. 3214 of Village,
Nikku Nangal, Tehsil nangal entered and sanctioned in favor of Provincial
Governement's "Makbuja Timber Market" i.e. department of Department of
Forest department of Punjab. In ownership column it is reflected as Provincial
Governement's and in possession column "Makbuja Timber Market".
Demarcation of disputed Khasra No. 478, 494 Khewat/ Khatuni No. 108/277 of
Village Nikku Nangal Tehsil Nangal was conducted on 23/01/2023 by field Kanugo
in presence of all stake holders.

On date 09/03/2023 a letter No. 891 dated 09/03/2023 has been
received &rom Environmental Engineer Punjab Pollution Control Board that Ld
Beputy Commissioner, Rupnagar desired fencing with boundary pillars of disputed
land by owner department to avoid future conflicts and to curb the encroachment
on Government land .Therefore it is requested you to kindly carry out fencing of
concerned land with immediate effect of Provincial Government.

It is further requested that the compliance of the above said
direction is to be submitted before the Environmental Engineer Punjab Pollution
Control Board, Nodal Officer, Joint Committee, NGT OA No. 882/2022. Before
next date of Hearing i.e. 17/03/2023.

Encl. as above

SV

District Revenue Officer

Rupnagar o\
Endst No. ?'?g?"s’g/NSK-Z/ Dated /"/‘3 /R 2A%

Copy forward to following for information and necessary action please:-
1. Deputy Commissioner, Rupnagar.
2. Additional Deputy Commisssioner (G), Rupnagar
3. Environmental Engineer Punjab Pollution Control Board, Nodal Officer,
Joint Committee

4. Tehsildar, Nangal.
—re

District Revenue Officer
Rupnagar
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From
Senior Superintendent of Police,
Rupnagar. ;

To
The Deputy Commissioner,
Rupnagar.

No. /AC-1ll dated: .03.2023

Subject: Regarding Order passed by Hon’ble NGT in OA No. 882 of 2022 dated
19.12.2022 titled as Sanjeev Kumar Vs. Deputy Commissioner, Rupnagar
& others.

Memo.

Please refer to your office memo No. 877 dated 03.03.2023 on the
subject cited above.

It is su_bmitted that Deputy Superintendent of Police, Sub-Division, Nangal
has been directed to look into the matter and to take action as per law. Officer has also been

directed to comply with the directions issued by the Hon’ble NGT meticulously.

SeniarSuperintendent of Police,
Rupnagar.

No. Y L4p7  /AC-lll dated: 44.03.2023

Copy to: The Environmental Engineer, Roopnagar, Punjab Pollution Control Board,
Regional Office < eeroropar@gmail.com > for information & n/action.

v

Senior Superintendent of Police,

Rupnagar. ﬂ/
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LLF.-1 [Bfg3 3eadtft gran |
EIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
(wew gueT fadae )
(arar 154 €3 yfafenr rfds @ 3fag)

1. District (fagr ):

P.S.(a=" ): NANGAL

Year(A™s ): 2023

RUPNAGAR
FIR No. .
0011 Date and Time of FIR 30/01/2023 23:48 hrs
(A=t g H): (M.t .g <t 3dta M3 AHT):
Is FIR election related (Yes/No) No ; A ): NA
(3 755 HerS oo, 37) Eleclon Typs (= Niemi)
(Tt / wh):
2.| S.No.(8Ht 5.) | Acts (T3 ) Sections (Trar=i)
1 FOREST (CONSERVATION) ACT, 2
1980 //’f—‘}-\\
2 ENVIRONMENT PROTECTION ACT |15 / -
1986 15/ \L, ‘
3 ENVIRONMENT PROTECTION ACT |16 l ;E’ ]
1986 = P
4 Biological Diversity Act 2002 57(1) \\m P 3 /
5 IPC 1860 189 -)
6 IPC 1860 379
7 IPC 1860 425
8 IPC 1860 441
9 PREVENTION OF DAMAGE TO 3
PUBLIC PROPERTY ACT, 1984
10 INDIAN FOREST ACT, 1927 32
11 INDIAN FOREST ACT, 1927 33
3.(a) Occurrence of offence (»u3Tg €t wes):
Date From Date To
1. Day(fes): Intervening Day (3dta 3): 05/11/2018 (3dta =3=):  30/01/2023
Time Period Time From Time To
(it Pomre): (m 3): 22:00 hrs (AR 3a): 2245 hrs
(b) Information received at P.S.(g/& Date Time
feg gusT Yu3 Jde € Bt vi3 mr):  (B3): 30/01/2023 (mif):  23:00 hrs
(©) General Diary Reference  Entry No. Date & Time
(35T Heds) : (yfewet ®): 021 (sflT =3 mr):  30/01/2023 23:00 hrs

4. Type of Information (FrEadt €t famm): Written



NCRBI%M
LLF.-l [2eifg3 Iedtdt ey

5. Place of Occurrence (west 7E13 ):

( )lllr;ctlon and distance from P.S. Beat No.
(a2 I gft w3 fem): EAST, 2 Km(s) (e F.) :
(b) Address e s fog aas
(u=z7):
(c) In case, outside the limit of this Police Station, then
(A=9 grer #hir F 579 3 31)
Name of P.S Distri
strict(State)
(e ur 3™H): (f‘aq"('cl‘ﬁ))I
6.Complainant / Informant (faarfesaas /msrcﬁr) g
(a)Name (5™): Rang Forest officer : o
(b)Father's Name (R & am™) : s " { ’ ‘%3
(c) Date/Year of Birth (wow Sdta/mms): 2003 .+ T
(e)UID No(mwis &. ): " (d)Nationality(asedt»ar): INDIA
(f) Passport No. (urAdae zs"f): Date-of 1ssue (7t Fa& €t H3h):

Place of Issue
(73t 995 € AES ):
(g)!d details (Ration Card,Voter ID Card,Passport,UID No.,
S.No: Id Typ? Id Number
L(zv.r,a«‘:hs:) (ysTE u3a &t fami) (usTe 394)
1

(h)Address (¥3):

S.No. | Address Type Address
(5t 5.) (43 =t fami) (uzT)
1 Present Address Una forest Range.,UNA SADAR,UNA HIMACHAL PRADESH,INDIA
2 Permanent Address ‘Una forest Range.,Una forest Range,UNA SADAR,UNA,HIMACHAL|
PRADESH,INDIA
_Una forest Range.,Una forest Range,UNA SADAR,UNA,HIMACHAL|
LF_’R’A&ESH,INDIA

(i) Occupation (fa37 ):
Phone number Mobile
() (225 3): (rfes 5):

Details of known/suspected/unknown accused with full particulars

7. (fas/Adtmifamr3 HEEH &7 y3 292 nfgg 79E3 )
Accused More T

han(féa 3 <0 wyardt <t faest):
Alias Relative's Name Present Address

(fow3e@ = &™) (HvET u3n)

Father's Name : Sh. 1. Nangal Niku Lower, Upper,

Baktawar Singh NANGAL,RUPNAGAR,
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N.C.R.BI’%‘.H’T.WB.EP(
LLF .-l /2eftfg3 gedtft eray -1

PUNJAB,INDIA

-

Akash Rana Father's Name : 1. Nangran Kalmot,NANGAL,
Balwant Singh

RUPNAGAR,PUNJAB, INDI

¥ Father's Name : — 1. ——— UNKNOWN,NANG .
GCE I RUPNAGAR, PUNJAB, INDIA

9. Particulars of properties of interest (matas e o 2\wgT):

2T 0 Y
”/ . E "’ = ‘\I \\

& 1
S.No. |Property Category Property Type Descriptidhs /' (= “‘: ". \s|Value(in Rs/-)
(= 37) (weere +t =) (Frfeere © famy ) Re=) L\ A J @I (% 9))
10 Total value of property stolen(In Rs/-) \‘v\f};:\ ﬁ'//
(ﬁa‘}é‘e‘tm@@g*s}fs(qfe%)): e Tl

N .

11Inquest Report / U.D. case No., if any (3eatt fadae / At y@eS W, | A9 I J?):
UIDB Number (q.3t.yge= H.)

E
|

12First Information contents (Sg=):

od8 ¥IUHI ,"N0.1323 HP forest Department Dated 27-01-2023 From :-Rang Forest

officer , Una forest Range. Una Distt . Una » HP To:Station Head Officer Police Station

Nangal Distt .Rpoar ;Punjab .Subject :-Regarding FIR against Daljeet Singh S/O Sh.
Baktawar Singh r/o Nikku Nangal Tehsil Nangal

» Roopnager Punjab and Akash Rana s/o
Balwant Singh R/O Nangran Tehsil Nangal ,

Roopnagar Punjab for illicit felling . Sir, In
this context it is stated that a complaint of forcefully illicit felling over the land of HP forest

department in the name of “ Mehkma Makbooja Timber Market"

Singh r/o Nikku

Nangal Tehsil Nangal , Roopnager Punjab and Akash Rana s/o Balwant Singh R/O

3
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I.I.F.-l /2afifgs Iedit sman -|

Nangran Tehsil Nangal , Roopnagar Punjab and 10-15 unknown person for illicit felling ,

planning of encroachment over land of forest Department , destruction of Biological
habitat , threating to the Govt , officials and obstruction in the pereforming of Govt . Duty
most probably under section 32,33,of IFA of 1927, section 2of FCA 1980 and rule 9of
forest Conservation Rules 2003,Section 15& 16 of Environment Protection Act Section
57of Biological diversit Act 2002 Under section 189,379,425,441, of IPC and under
section 3 of the prevention of Damage to public Property Act 1984 This is for favour
onecessary action into the matter please .lt is also started that if any other section of law
/Act violated may also be imposed on the culprit for their Act . SD/- Rang Forest officer ,
Una forest Range."fAR3 I/C PP Naya Nangal To Register Fir and investigat SD/-Danish
veer SI/SHO PS NGL 30-01-2023 faf&v’:“f? “"Fm?e ufsH 1wl RS SOUTHS Y neRd BT 3315
B W5 /C PPW&WB“WW@MW@WWﬁWmP@H@m
weng ga HPE@WWWF&WWW% Ifam At Wy wieHg B 3918 7% feg
mﬁm%mﬁmﬁwww@a&mmﬁ%lm%mfamﬁmaﬁ
aﬁmzaaah@ﬁm?@umgfmmnaae‘lﬂa 20% &% <t fgran i3t areftl & €auHI
HAgs 3 HIEA3 daH section 32,33,0f IFA of 1972, section 2of FCA 1980 and rule 9 of forest
Conservation Rules 2003,Section 15& 16 of Environment Protection Act Section 570f
Biological diversit Act 2002 Under section 189,379,425,441, of IPC and under section 3 of
the prevention of Damage to public Property Act 1984 €' Jer utfent wier J fgonT €aums o
a2 orftdt HaeHT o1 HoH 993 gafuze euHis fiw S/0 suareq fHuw s f8g aas , W3 viaw
g S/O g5e3 fHw \fs sadet B 5018 fisT gusard »3 10-156 &7 HgH fewadinr @ It PHG
fsans fifw 2 grer wfgnT AieT I | HIeW ©9d 994 384 e1fes 3 A€ diST 712 Jeds gH 3 MeHT's
g% % gad =fegdn fege fédt A | Ha S| FHI ASI Hag fHw 653/Mmg ,PHG nifss aug €
e 998 Fed Har =g v Jer 7 | AdY/-Rfeasts fHw SI I/C PPan 3ars fidt 30-01-2023 &
Je 9t fomm 39 AT:10:45 PM.," TouW3 €7 HES J€ UT HaeH €93 ¥ 9aH Qa3 wafuse
w3 fiw S/0 suseg fiw s f8g 3o , W3 wiam g S/0 T8<3 fHu 3 sraamt ge sas
freT guaarg M3 10-15 &7 HBH fonadtm @ Tan gfiRed Faa 1y i3 famr Ht & Iandts v=e



N.C.R.Bm.ml‘%p

I.L.F.-l [&difgs I3t smau -
waWs St areftifaaras &t yaft w95 et MHC g gefes it ardlifdauran 23w o gusem §

mmmmwwwmmmwsmmmﬁmw
&t Aer i3 aft 379 WEhdT Areaftrimis eaur3 Wi HARS valenr 3t mifder PHG fsans i @

" 3i9d i f8we S| faaHds i S| I/C PPfom 3918 wF devT g9 Har © i3 famnigdt que
59 22 tHdt 30.01.2023 AT:-11-40PM.

13 Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at
Item No. 2.

(Fae : Qudas ArEaTdl a8 uIT 9ser I Y wugw 996 w AT H. 5 2 . 9 wanEt vt @ 3faz )
(1)Registered the case and took up the

or
investigation (3w €aw 137 far W3 =T E D ()
fen): e

(2)Directed (Name of 1.0.): 'Rank ¥
(3=t mfaardt @ s ) Inderiit Singh 4/ mer); , 81 (Syb-Inspector)
No(3): 266/FGS to take up the Invesf(igatitin’ (3 7=y W@E Bt fegen fe3r famn) or(at

(3)Refused investigation due to (faw a5 aaa feaar a‘f:-ﬂ) 6 5
as

‘ P
-~ a: b o M

or ()
(4)Transferred to P.S. District
(a=): (Fa):

on point of jurisdiction (Jegel <) .

F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given
to the complainant/informant free of cost. (e fe3aazT/rasaas § yrafhst ug ¥ wordt ot wft waw
e HTsmr w3 ffq anft ue3 faarfezaas g fedt aret |)

R.0.A.C.(m5.6 .2 i)



14. Signature/Thumb impression of the complainant /
informant (frarfegageT/Es™aEs" @ TAIHT / WS &
farrs):

15. Date and time of dispatch to the court ;

(rreve3 1 In aas & 3dta w3 m): 5
Signatué of Officer in charge, Police
Station
(g ygrdt € TH3HT)
Name(sH): DANISHVEER SINGH
Rank (mger): Sl (Sub-Inspector)
No(®.): 37/RRT
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